ACT No. II. OF 1852.

Passed by the IIon’bh’ the Preszdent of the Coum'zl of India
in Counczl on the nd Janug y 1852, wzth the assent
of the Most N oble the Governor G’eneral of Indm.

An Act for the collection qf Lcmd Customs on certain Forezgn
. Frontiers qf the. Preszdencg/ qf B.ombay

: @"HER’EAS Citis fexpedient’fvtb ' pro‘évid'e' “"fforé‘ithé? _’ Go]l’ectibn” of Land
- Customs on certain Foreign Frontiers, It is enacted as follows: -

. I. Duties of Customs shall be levied-on: Goods passing’ by land - into
or out of Foreign European Settlements, situated: on the line of Coast
within the limits of the Presidency of Bombay, at the rates preseribed in
the Schedules of Act I. of 1852, at the ports of that Presidency.

IT. The Governor of the Presidency of Bombay in Council may |
- declare, by ‘notice to be published in the official Gazette of :that Presi-
dency, that the Territory of any Native Chief, not subject to the jurisdic-
tion of the Courts and Civil Authorities of that Presidency, shall be
deemed to be Foreign Territory, and may declare Goods passing into or
out of such Territory, liable either to the Duty fixed by the Schedules of
Act I. of 1852 for Goods imported :or- exported  at the: ports of -that
A _, Presidency,
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Presidency, or to double the said Duties as the Governor of Bombay in
Council may think fit.

III. For the levy of Duties ef Customs as above provided on Goods
exported by land to, or imported by land from, such Foreign Territories,
Customs Stations may be established at such places as may be determined
by the said Governor of Bombay in Council; and every Officer at every
such Station shall have power to detain Goods passing into or out of any
sueh Forelgn Terr;ltory, and to examm,ey and ascentam the qua,nmtles an,d
kmds thereof and such Goods shaﬂ not be allowed to pass across the
untilthe bv%n’ex‘ er“pe‘i%én in'charge thebeofshall produce and dehver 4 certi-
ficate shewing that the Customs Duty leviable thereupon has been paid.

IV. Any Offider-of Sea: Customs ingy receive money on account of
Customs, and grant certificates of the payment thereof; and any such
certificate, being delivered to any Station: Officer, shall entitlé the' Goods

* therein mentioned: 16 «cross the Frortier into- or out’ of the Hast India
Company’s Territories, provided that the Goods correspond with the
specification thereof cantained it such cértificates; and that the certificates
shew'the entireé amount of Duty leviablé on those Goods to Liave been
draly - paid ; and-if upoh examihation the Goods brouglit to any Station be
found not-to correspond:-with the: specification éntered in:the: ¢ertificate
presented with the same, the difference shall be noted on the face of the
certificate ;. and'if the payment of Duty certified therein 'shall‘not* cover
the entire’ amount of Duty leviable on the Goods; as ascertained at such
examination, the Goods shall be detamed untll further certificate for the
difference shall be produced : B

V. Th'e said Governor of Boihbay in" Council shall appoint ‘proper
Officers to receive Customs Duties on. Goods crossing the Land :Frentier
‘ : of
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| of the said Foreign Territories ; and the Officers so appointed shall, on the

receipt of money tendered as Customs Duty, be bound to give any mer-
chant or other person applying for the same a certificate of payment, and
to enter therein the specification of Goods, with the values and descrip-
tion thereof, according to the statement furnished by the person'so apply-
ing ; provided only, that the proper Duty leviable thereupon, according
to the descriptions and values stated, be covered by the payment made.

"VI. No certificate shall be received at any Station that shall bear
date more than thirty - days before ‘the.-date when the Goods arrived at
such Station ; but any: person; “who: hastaken -out a certificate from any
authorized Receiver of Customs Duties; shall be entitled, at any time
within the said period of thirty days, on satisfying such Receiver that
such certificate has not been used, and-on. delivering up the original, to
receive a renewed certificate with a- fresh date: without farther payment
of Duty.

VII. The'said Governor:of Bombay: it Council may ‘prescribe, by
public notice in the official Gazette of the Presidency of Bombay, by
what ways Goods shall be allowed to: pass into or out of any such:Foreign

Territory, as is described. in Sections I. and II. of this Act; and after

such notice, Goods which may be brought to a‘ny Station established on
other roads or passes than those so prescribed, shall, if provided with a

~certificate, be sent back, and if not provided with a certificate, shall be
detained, and shall be liable to confiscation by the Collector of Customs, -

unless the person in charge thereof shall be able to satisfy the said Col-
lector that his carrying them by that road or pass was from ignorance or
accident,

VIIL. Goods unlawfully passed, or attempted to be passed unlaw-
fully, across any Frontier guarded by Stations, between sunset and sun-
rise, shall be seized and confiscated.’

| IX. Any
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IX. Any Station Officer who shall permit G‘roads te'pass acrosy ’ﬁhe '
Frontier, when not covered by a sufficient certlﬁcate, or who shall permit
Goods to pass by any road or pass other, than“bhefprescrlbed ways, shall }§
be liable, on conviction before a_ Mag1stra=te m_pmsonment for any
term not exceeding six months, and 16 a ‘fine no @e’éding five hundred |
Rupees, commutable, if not paid, to i 1mpr1sonmen_ V\C_-'fér 4 further period §

of six months. | : B SRR

- X. Any Station Officer who shall neédlessly'and vexatiously injure }
Gioods under the pretence of examination; of iiiv:'the.‘coui'se of his exami- |
nation, orawho shall wrongfully detain: Goods for which there be produced |
a:sufficient certificate, shall,” on .conviction before, any Magistrate,. be {
- lable to imprisonment for any term not- exceedmg S8ix months, and toa §
- fine rnot’ exeeeding- five hundred Rupees, commutable, if not pa,ld to §

imprisonment for a further. period of six months. : :

XI. All confiscations and penalties under this Act may be adjudi-
cated, by Officers competent to adjudicate;.likecoﬁﬁ'sba,tions and penal-
ties-under Act I. of 1852, and such Officers shall be subject to the same
liabilities. and rules in adjudicating- such penalties. and  confiscations . as
they: are subject to when adjudicating the like confiscations.and pena,ltles
under. the prowsmns of the aforésaid Act. :

Calentta, 1852 :—Printed at the Bengal Lfilitary Orphan Press, by F. Carbery',




